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‘Present: Hon'ble Mr.Justice D.N.Chou-
dhury, Vice-Chairman.

None appears for.the applicant.
Inr., B.P.Todi learned connsel. for the

respondents is present. On the prayer

of Dr.Todi, 6 weeks time is allowed for

filing of written statement. List on
i 20.12.00 for fi;ing of written state-
ment and‘further orders.

- Vice=Chairmane.

20 12 Ow‘ _ Application is admitted. _Four weeks
!
time is granted to the respondents toflle

.

&
GOy

‘written statement.
List on 22.1.2001 for written state-=

ment and further orders. .
b%n‘i(er ‘ Vice-Chairman

None appears for the applicanf.'
List on 19.2401 to enable the respon=
- dents to file written statement.
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- List on 22.3.01 to mnable the
respondents to file written statement,

Gl

" Member Vice=Chairman

None appears for the applicant. No

LA L&_
written statement has been filed. Four

weeks time .Ls granted ;‘Ecr flling of written

statement. The matterx ‘of 1998, pertaining

the ordgr of ‘termination that took place
in Febriuary 1998. No' further time will be
grantedl'. List on 2.5.01 for hea}'ing. ‘
In the r%eantime the reSpondents may file _
written statement within two WeekBJ[yr'f“'\'v
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; - ‘ | | Let the records be called for.
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CENTRAL ADIMINISTRATIVE TRIBUNAL
GUWAHATI BENCH.

O-4./X¥X% 1o, 376 of 2000 .

—“—

‘ DATE OF DECISTOy . 2leSe 01
|shri Baidya Nath Singh

© O e 0 0 a

S P, B emm mem e, w rem

: . TRt e e me e o .. APPLICANT(S)
|
I

Mr.R.PeSharma, Mr.P.Sharma, Mr.N,Rama
i D -

e _ ADVOCATE FOP THE APRFLICANT(S)
1

!
: - VERSUS -~

Union of India & Ors.
! .

s Gam. oima

T e e e e e L, L, RESPOUDENT(S)

Mr-A,Deb

= e s

Rﬂ!. Sr.CoGosOCO

=] e R S

C L ADVECATE vOR THE
RESPONDENTS.

THE HON'BLE MReJUSTICE Do NeCHOWDHURY ,VICELCHATRMAN
|
H

h MR+ Ko Ko SHARMA ,ADMINISTRATIVE MEMBER
HE EON'BLE

Whether Reporters of local papers may be allowed to see
the judgment »

7O e referred to the Reporter or nct ?
#nzther their Lordshipa

wish to se
udgment ?

e the fair copy of the

‘hether the judgment is to he circulated to the other
Benches ?

_ | , VICE.CHKIRMAN. .
| Judgment delivered by Hon'ble

Y




CENTRAL ADMINISTRATIVE TRIBUNAL \
GUWAHATI BENCH N\

Original Application Noe 376 of 2000
Date of Order: This the 21st Day of May 2001

HON'BLE MR.JUSTICE DoN.CHOWDHURY ,VICE-CHAIRMAN
HON'BLE MReKoK.S:ARMA ADMINISTRATIVE MEMBER

shri Baidya Nath 8ingh,

Son of Sri Bhikhari Singh,

Vill & P.0O.Sondhani,

PeSe Bhagwanpur, Dist.Siwan, Bihar,

Pregently working at ’xendriya Vidyalaya,

Tenga Valley(Arunachal Pradesh) .. Petitioners

By Advocate Mr.R.P;i;_Shama » Mr.P.Sharma, Mr.N.Rama

*

wVg=

1. Kendriya vidyala, sSangathan,
represented by the Chairman, I8, Institutional Area,
Saheed Jeet Singh Marg, New Delhi~15.

2. The Commissioner, Kendriya vidyalaya, ’ﬁ%&lgﬁtmna 1%
 Institutional Arez,/ Saheed.Jest Sing, Marg,
RQW DQJ.M‘].GQ :

3¢ Asstt. Commissioner, Kendriya Vidyalaya Sangathan,
Guwahati Regional Office, Maligaon Charali.
Guwahati-12,

4. Officiating Principal Kendriya Vidyalaya, Tenga Valley,
Dist, West Kameng, Arunachal Pradesh.

5. Union of India, represented by the Secretary, Govt.
of India, Ministry of Human Resoirce Develgpment,
New Delhi=]1. coe vos Respondentsa.

By Advocate Mr.A.Yeb Roy, Sr.Ce¢G.S.C.
URDE Re
DQNOCEMHUR! . SV.C. 2 3
The order of termination of the applicant is the

subject of this application. An advertisement was made by

the Respondents (for £illing up a number of posts of

\/\/Graduate teachers, Primary teachers and Trained Graduate

Teachers all over India). The applicant applied for the



>

post of Primary Teacher., He was called for interview and
therefore he was selected and empanelled in the list.
By the order dated 14/15-12~97 the petitioner was offerred

for appointment in the Kendriya Vidyalaya, Tenga Valley

at Arunachal Pradesh. as Primary Teacher. The petitioner

accordingly, joined the said post on 10+2.,98. By the
following impugned order dated 26.2.1998 his services were
terminated

OFFICE ORDER.

The services of Mr.Baidyanmath Singh,who has
joined this Vidyalaya on 09.02.1998 (FeNe) at

PRT, stands terminated wee.fe 26,02.1998(A<Ne)
ag per the KeVeSe Helle Naw Delhi letter NO.F.

19=1(4) /98-KVS(L&C) dated 13.02.1998 and KeVeSe

Guwahati Region ietter No,¥.3-6/96-KVS(GR) /16675~
716 dated 19.02,1998. He was offered appointmént
by the former #sstt.Commissioner,Dr.K+Ce prakegh,
Guwahati Region, Guwahati vide letter NO¢F,8-11/96-
KVS(GR) /1410708 dated 14/15-12+97,"

Similarly the toiﬁination order were also issuéd by the
respondents. The candidates challenged the order of
termination before this Bench. The Tribunal were numbered
and registered as OeA«N0.53 of 99, O+AsNG,56 of 99(T),
OefeNO,272 Of 99. The applicants in those cases were
initially approached this Bench. By order dated 3rd Feb,
2000 the Tribunal get aside the order of termmination.

This application is squarely covered by the earlier decision.
The.fact situation the impugned order of termination is
similar to that of the aforesaid cases. The facts of the
present case are also similar. This application is sywarely
covered by the aforesaid cases. The order of temj.nation |
dated 26.2,1998 is accordingly,set aside, There is no
order as to costse. | |

V< _
(K.K.safm:gm(/\w\/y 2\/—/4

A | D NeCHOWDHURY
ADMINISTRATIVE MEMBER ‘vmg.cmxmu)_
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g #-a.: g CTHE GAUHATI HIGH COURT

‘ Hl: Sl},{li(?;H (“OURI OF ASSAM : NAGALAND : MEGHALAYA MA“*&ET‘P%JH : TRI‘PDRA \j
MIZORAM ANLD ARITNACHAL PRADESH)

%

: CHECK SLIP

IDISTRM,F /\/39/ %ﬂ%wy . ¢-R CASE NO. ;z 5@_ I R
”B’SRX AlB } . CATEGORI CODE © /¢2/§
'FILING SL. NO. /4 | DATE OF FILING £ Jo /2
EN;}Ine_ of Party : @’r M%Q&?rﬁ : | , _

Y
PAY

Signature ‘of D. Al

"1; Court Fee due ST S ’ o
; . . . A . _
1 Court Fee paid , T \ > Q (L@

[reficit if any : /
Filed within Limstaiion

. Filed within Limitation - ¢ Yes/Ner a o
. . , \
Condation Petition : Yey7 No. , {

(ifany)

R

3 Rc‘.a,{ed i'nforma,t‘;.e'a'si For : Yes LXK

<=

Caveat Matching

4 Vakalatnama Fiie - Yes | No.

B 3

Certified copy of order’ ! ‘e% 0.

- Judpement, if vequired, :

C Filed. ‘ . /

6 Affidavit [ Vertification : ¥es | No.

~in order. - -
‘ : ' \/

7. From in froper. 1 Yes/ No.

Yes/ No/

8. Any other defects ( to-be

pame )

N /
Py

CASE READY | DEEFCTIVE,

81 N.;m,mzf:fs THE SUPDIT. - SIGNATUI r*«t} gﬁ‘; e
~ FILING SECTION. .Rmﬂfr«‘g Ziqn, OO
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From No. GHC-NIC/INP/01

ld) H\
(e) llProwslon of

| '
|oon

i
|

I
o
(e) Bench Code

) ‘étaté Name

,Ietmoner (s)
'z 1

| I

Rliespbnednt (s)
b {
»
P%tltIOner (s)
Aldvolcate (s)

[

i
RLSpondent {s) ..

Aldvocate (s)
|

| J}eﬁ

b

i

i }'IL

St‘age Code of

i
| 1
Kind]y

(c) . ERelaced Imformation g

1 Jurisdictional Value Rs, 1.

{f) “pate of Registration 2
o \}:L

b) ;;:!. Case Category Code ¢

’ ;N‘L
(a) ‘Subject Category Coda:

\@é*—\ﬂ%——@%'

tﬁe Case :
-ﬂft

C‘gl)urt{ No. :
-

Caveat (ifany):

+ se appropriate codes,’

| (\ THE GAUHATI HIGH COURT
(THE HIGH COURT OF ASSAM : NAGALAND : MEGHALAYA : MANIPUR ¢ TRIPURA
l; \ MIZORAM AND ARUNACHAL PRADESH ),
1 ~
.
l m‘l Category No. Year
a) Gase No.: o Ry | DD 198
=37/
. Ab) Ralated Case No. ¢ / 1199

law ynder which the cass filed

DATE | MONTH |

/121/1e]S|11918]
+*

Rl /1611757 1 |

W

YEAR

*g“:

A

: /\) 4%4” ZCMW C/?@tt State Code

%%r)a——&m%

375

oo [ [ ]|

.E.W, FUND

|

Signature with date:

A

(e) Court Fee RS-ngg@
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LISTRICT ; WEST KANENG

IN THE GAUHATI HIGH COURT
(THE HIGH COURT OF ASSAM:NAGALAND sMEGHALAYA: MANIPﬁR:
ﬂ TRIPURA: MIZORAM AND ARUNACHAL PRADESH)

(CIVIL WRIT JURISDICTION)
Civil Rule No, /éaﬂﬂo ;l* /98

Code To, /5p/S C@” Po90sRorpird.
- Shri Baidya Nath Singh

eesssrPetitioner,
=VersusS=

Kendriya Vidyaleya 32ngathan and Ors,

esess Respondents,

BENCE O3
MATTER 3 Sahe?7 Sot92 2

.

INDEX_

Siglo, Particulars Page No,
0l. Writ pétition 1to 10
02, Affidavit 11 .
03, Annexure - A ‘1:2_

04. o Annexure - B 12+ 16
05, | Annexure - C
06, » Annexure = D
Filed by
(Prem Sarmeh)
Advocate,



DISTRICT ; WEST KAMENG

va}&.gahugkj

Tifed bt lehiybe:
e

T ol

3

IN THE GAUHATI HIGH COURT

(THE HIGH COURT OF ASSAM:NAGALANDsMEGHALAYAsMANIPUR:

 ‘TRIPURA: MIZORAM AND ARUNACHAL PRADESH)

( WRIT JURISDICTION )
Civil Fule No, 2570 } /98

Code No, :

‘e

rd

The Hon'ble shri V.D, Gyani, B,A,,LL.B,,

the Chief Justice(Acting) of the Hon'ble.

Geuhati High Court and His Lordship's
companion justices of the said Hon'ble

High Court,

In the matter of

An application under Article 226 of
the Constitution of Indla for issuance
of a Writ iﬁ the nature of Mandemus
and/or Certiorari and/ér any other

appropriate Writ, Order or Directioﬁ.
- And -

In the matter of

Viclation of fundemental rights of the
petitioner alongwith other legal rights;
- And - o
Contd,,.2,



In the matter of

Violetion of provisions of Articles
38, 39, 41 and 311 of the Constitution
of India, .

- And =~

In_the matter of

\//gifiCe order under Ref, No,F,PF/BS/
97-98/721-23 dated 26,02,1998 issued
by the officiating principal, Kendriya
Vidyalaya, Tenga Valley terminating the
service of the petitioner w,e.f.

%.02. 1998 (Ao Nc ) .
- And =

In the matter of :

Violation of principle of natural

justice and Administrativé fair pley,
- And -

In the matter of

Sri Baidya Nath Singh,
" Son of Sri Bhikhari Singh,

Vill, &« P,0, = Sondhani,

P.S. - Bhagwaapur,Dist,Siwan,Bihar, .
Presently working at Kendriya Vidyalaya,
Tenga Valley (Arunachal Pradesh),

TN Petitioner.

Contd., 3e
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Se
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Kendriya Vidyala ,Sangathan,

'represented by the Chairman 4,18,
Institutional Area,Ssheed Jeet

singtharg, New Delhi-15,

The Commissioner,Kendriyav .
Vidyalaya,Sangathaa,18,Institu~
tional Area, Saheed Jeet Sing
Marg, New Delhi - 16, o
Asstt ,Commissioner,Kendriya

Vidyalaya Sangathan,Guwahati_

' Regional Office,Maligaon Charali,’

Guwahati - 12,

0fficiating Principal,Kendriya
Vidyalaya,Tenga Valiley, Dist.
West Kameng,Arunachal Pradesh,
Union of India, represented by
the Secretary, Govt. of India,
Ministry of Human Resource
Development, NeW‘Délhi - 1,

evss+ Respondents,

The humble petition of the

petitioner above-named =

MOST RESPECTFULLY SHEWRTH s

1. That the petitioner, being a citizen of

India and a permanent resendent of Sondhani,Bihar,

Contd. .4«



presently working at Tenga Valley, Arunachal‘Pradesh;
file this writ petition assailing the 1lilegal
termination order dated 26,2,98 lssued by the
officiating principal without affording any oppor=-
tunity to the petitioner to defend himself,

2e That the petitioner is a Graduate in Arts,
passed in 1989 from D,A,V, College, Siwan in second
division, He passed in Matriculation in the year 1983
im second division and I.A, 1n the year 1986 from
Hillchar College, Siwan and B,T,C, in the year 1994
from Siwan in lst Divisiom, After successfully comple~-
tion of post graduate, the petitioner had undergone
Basic Teachers Training Course in the year 1994 under
Bihar School Examination Board and he secured II
division, He had also teaching experience for a period |
Weeof, 21,6,93 to May 1997vin the C,V,8.C. Schdol,
Siwan cantonment which is a affiliated school by ISCE,
New Delhi,

3e That the petitioner states that in the month

of June 1996, the respondent Kendriya Vidyalayg Sangathan
Published an advertisement for filling up a number of
posts of Graduate Teachers, Primary Teachers and Trained
Graduate Teacher§ ali over India, Being fully eligible

as per.the advertisement, the petitioner offered his

candidature for the post of Primary Teacher and his

Contd,..5.
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~ candidature for the post of Primary Teacher has

been dully accepted by the respondents and called
him for interview whicﬁ was held on 21,1,927,

One copy of the Advertisement dated 14.,6.26

is annexed herewith as Annexure - A,

4, That in the interview, the petitioner did

well and accordingly he was selected and empanelled

" in the Second Panel list, Be it stated here that the

respondent prepared two lists in the first list there

were about 40 candidates and in the second list there

FAgY$ were about 24 candidates, Both the list were
duly approved by the Commissioner, Kendriya Vidyalaya

Sangathan, New Delhi in the month of May, 1997,

Se That being duly selected, the Assistant
Commissioner, Kendiiya Vidyalaya Sangathan, Reglonal
Office, Guwahati offered him appointment vide'Memorén-
dum No, F.8-11/96-KVS(GR)/14107=08 dated 14/15=-12-97
in the Kendriya Vidyalaya, Tenga Valley, Arunachal
Pradesh oh initial Pay 6f B, 1200/= in the scéle of

RSy 1200=30~1380~FB =30~ 1560=EB=40= 1800=40-2040/~

(unrevised).'

One copy of the memorandum dated <14/15-12-97

@g annexed herewith as Annexure - B,

Contde, +6e
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Ge That after getting the offer for appointment

the petitioner accepted the appointment and joined
his duty on 10.2,98 vide his acceptance undertaking
dat ed 10. 20 298 .

*

. One copy of the acceptance undertaking
dated 10,2.98 is annexed herewith as
Annexure - C,

e That after joinigg his service,; the petitioner-
devoted himselfin his duty/most sincerety and Jvwith
regularly, But he was surprised and shocked on getting
an office order under reference No, F,PF/BS/97-98/721-23
dated 26,298 issued by the offlciating prineipal,
Kendriya Vidyalaya, Tenga Valley, whereby his gervice

~ has been terminated with immediate effect in the

afternobn of 26,2.98,

One copy of the office order dated 26,2.98
1s annexed herewith as Annexure = D, |

« = 7

8,  That the said termination order had been

~ issued without followipg the due procedure as is required

to terminate a Govt, Fmployee and no opportunity was
glven to the petitioner to defend his case, Be it also
state here that the termination order itself has not .
disclosed any reason whatsoever fdr which his service
has been terminated, As he wés in dark about the °
reason,‘he asked M the principal about the matter in
the Regional Office, Guwehati, Accordingly, he enquire
Contd,.,7.
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in the office of the Asstt, Commissioner and came to
know that as his appointment order was issued by the
then Asstt, Commissioner Dr, K.C, Rakesh @hose service
has been terminated w,e,f, 11,12,97 as per the

Hon'ble Delhi Gigh Court's order dated 4,2,28.,Hence,

as the petitioner's appointment letter was issued

after 11,12,97 his appointment has no legal effect,

9. That the petitioner was shocked and surprised
in as much as he has no fault for which he may be
terminated, Being a selected candidate he was offered
the appointment as were made to all other selected |
candidates. As he was a selected candidate he was
appointed as per the Rule 43 of the Education Code for
Kendriya Vidyalaya, hence his service can not be
terminated in such a whimshical wéy without following
due proceedure and law, It is partinent to mention

that the petitioner has already crossed the maximum age
limit to get any Govt, Service but that fact has not

been considered by the respondents,

10. That it is submitted that as his appointment
was made by the competent authority after following
due selecﬁion process, his service is not liable to be
terminated by the officiating principal who has no

authority under the extent rule,

11, That as the respondents did not afforded him

any opportunity and as no reasons whatsoever has been

Contd,..«S.
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mentioned, the termination order is not maintainable

in the eye of law and is llable to be quashed,

12, That 1t is submitted that as the petitioner
has requisit qualification he applied for the post of
primary teacher and after due selection process, his

name was empanelled in the selection list which was

- duly approved by the Commissioner and after approval,

the then Asstt, Commissioner gid affered his appoint-

ment letter and hence his service cannot be terminated
without showing sufficient cause and without following
the prescribed procedure as laid down under Article

311 of the Constitution of India,

18, = That the action of the respondents is
violatiﬁe of fundamental rights of the petitioner as

hés been guaranteed under Article 14,16 and 21 of

the Constitution of India and also against the Diféctive
prineiples of State Policy as envisgged under Article
38, 39'and 41 of the Constitution and hence is not

- sustainable,

14, That the action of the respondents is
whimshlcal and arbitrary in as much as the same has
not been done under any provision of law and hence is

not maintainable in the eye of law,

Contd,.9.



15, That the action of the respondents in
issuing the termination order is against the principle

of natural justice and administrative fare play,

16. - That at any rate the action of the reSpondent |
in termlnating the service of the petitioner without
whowing any cause and without affording any opportunity
to the petitioner, is not maintainable in the eye of

law and liable to be set aside and quashed,

17. . That the petitioner demanded justice but the

same has been denied to him,

18, - That the petitioner also submits that there
is no other alternative efficatious remedy availéble to
him other than to approach this Hon'ble Ceurt by
filing this Writ Petition under your Lordships‘protec;
tive hénd.. -
, In thé premises‘aforesaid‘it is
therefore prayed that your Lordships may 
pPlease to admit this petition, call for reqords
and lssue Rule upon the respondents to show
cause as to why a Writ in the nature of
.certioriri shall not be issued quashing the
impugned terminétion order under No,F,PF/BS/
97-98/721-23 dated 26,2,98(Annexure~D) and
why a writ in the nature of Mandemus shall |
Contd..lO.
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not be issued directing them to withdraw/
cancel/revoke the terminatioﬁ order dated ‘
26, 2,98 (Annexure~D) treating the ssme as
non-est and allow the petitioner to continue

his duty in the Kendriya Vidyalaya,Tenga

Valley, Arunachal Pradesh, and upon perusal
of records end after hearing the Pgff parties
3'on the cause or causes that may be shown be
- pleased to make the Rule absolute and/or be

~ please to paés any other further order or.

orders as your Lordships may deem fit and

proper,

And for this act, as in duty bound, betitioner -

shall ever pray,

Affidavit,..1l.



AFFIDAVIT

I,shri Baidya Nath Singh son of_ Shri
Bhikhari Singh, aged about 31 jears, permanent
resident of Vill, & P,0, Sondheni, P,S., Bhagwanpur,
Dist;,. Siwan, Bihar, pres_ently working at 'Kendriya |
Vidyélayé,Tenga Valley,Arunachal Pradesh, do ‘hereby

solemnly affirm and state as follows ;-

1, ' That I'am the petitioner in the FAPAFARY

- instant "case and hence entitled to swear this

affidavit,

2e That the statements made in this affldavit
and in paragraphs [,2,4,2,9,[0#/ /7 are true to my

- knowledge and those statements made in paragraphs

3,5, 6pmA Z- being matter of records. I believe
‘the same are true and rests are myhb.mble submission -

before this Hon'ble Court,

And I sign this affidavit on this {2.th
day of May, 1998, = s

Identified by .

%Jv‘kﬁ/mg% | g%‘/ﬂa% s

/9-/5/9 g

Advoca‘te g Clerk Deponent,

sofomoly affirmod beforo me t1is [%ﬁ
. e l‘)ﬁbe eclarant is ident €@ vy |
1 ~perconally knowvu ie «
. lcorhfy that 1 re1d over and explained tre con -
¢» o deolarant and 1hat v

fogfestly to undersiand ..em,

PO Y S
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ANNEXURE=B. -

REGISTERD POST

KENDRIYA VIDYALAYA SANGATHAN

o . Regional Office
Chayaram Bhawan, Maligaon Chariali
Guwahati - 12 REGISTERED POST

No, F.8-11/96-KVS(GR)/14107-08  Date: 1§112497
" 1

MEMORANDUM

SUBJECT : OFFER_OF APPOINTMENT TC THE POST OF PRIMA RY

- TEACHER

With reference to his/her application/interview
for the post mentioned above, Shri/Sut, Baidyanath Singh
is hereby informed that he/she has been selected for
appointment against a temperary post of Primary teacher,
in Kendriye Vidyalaya Sangsthan on initial pay of Bs,1200/=
in the scale 0f 1200-30~1380-EB=30=1560~EB~40~1800~40=
2040/=. She/he will draw allowances and other benefits
in addition to pay at the rates as admissible to the
Kendriya Vidyalaya employees, This offer of appointment
in subject to the candidate being declared fit for the
post of Primary teacher by a Civil Surgeon,

S If the candidate is a woman, she should cgrtify
that she 1s not the family way at the time of acceptance
of the appointment, If however, she is pregnant of 12
weeks standing or over at the time of acceptance of
appointment as a resulf of Medical tests, she will be
declared temporarily unfit and the offer would be

treated as withdrawn for the present, However , h er

-
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appointment would be held in abeyance until her
confinement is over, She would be re-examined for a fit=
ness certificate six weeks after the date of confipment
and her appointmegt would be subject to production of .
Medical Certificate from a "Registered Medical
Practitioner/Authorised Medical Attendance, Sheléhould
indicate when her delivery is expected and also should
indicate the date of confinement soon after it is overs
In case thg candidate falls to comply correspondences

will be entertained there to from her,

Sa No TA will be admissible for first joining
the Sangathan as Primary Teacher,

4, - He/She will be on probation for a period of
two years ﬁhich may Be extended, Upon successful
completion of probation he/she will be confirmed in
his/her trun according to the availabjgility of

permanent vacancies,

5 During probation snd there after, until he/
she is confirmed the services of the appointee are
terminable by one month's notice on either side
without, any reason being assigned thereof, The appointing
authority, however, reserves the right to terminate the

services of the appointee before expiry of the stipulated

'period of notice by making payment of a 'sum equivalent

to the pay and allowances for the period of notice of

the un~expired portion thereof,

Contd, .15,
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G Other terms and conditions of service
goverﬁing the_appointment are as laid down in the -
Education Code for Kendriya Vidyalayas ag ammended from.

time to time . He/She will be lisble for transfer

~anywhere in India, Initially he/she is posted as
VPrimary.Teacher to Kendriya Vidyalaya Tengavalley,

e - He/She will have to subscribe to the General
Provident Fund-Cum-Pensionary Scheme on completion of
one year of his/her joining the Sangathan's service in
terms of Kéndriya Vidyalaya Sangathan Employees Provident
Rules, 1975 as ammended with effect from 01,01.1986.

8, . He/She shall be admitted to KVS(Fmployees)
Group Insurance Scheme with effect from the date he/she

Joins the service under the Saugathan,

e In once of any dispute or élaim agalnst tbe
Kendriya Vidyalaya Sangatha, ih respect of service or
any contract existing arising out of or following from
this offer of appointment, the Courts at Delhi alone shall
have jurisdiction, o ‘
10. - 1If he/she accepts the offer on the t erms and
conditions stipulated he/she should send his/her acceptance
immediately on receipt of this Memorandum in the form \
attached and join the Kendiya Vidyalaya mentioned above,
This acceptancevshould reach the undersigned in any casge
by 26,12,97, If the offer is not accepted by the said

' Contd..16,
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date or after acceptance if the appopintee does not
report for duty at the above named Kendiya Vidyalaya
on 10.2.,98 this offer of appointment will be treated
as cancelled and no further correspondence will be

entertained from him/her,

1l. Supprossion of any information will be
considered a major offence for which the punishment may

extend to ¥ dismissal from the service;

To | | Sd/-
Baidya Neth Singh - ( Dr. K.C, Rakesh)
Vill&PO, Sondhani PS,Bhagwanpur ASSISTANT COMMISSIENER
Distt, Siwan, Bihar, Pin.841 408, '
| | REGISTERED
Copy forwarded for information to the principal
Kendriya Vidyalaya, Tengavalley, The date of joining of

the teacher may be intimated to this office immediately

- after the candidate has reported for dutie_s. In case

he/she does not join by the stipulated date, this office
should be informed telegraphically, The appointment in
further subject to production of certiflcates etc, as
per article 49(1) of Education Code for Kendriya
Vidyalaya, ‘The candidate will be allowed to join his/
her duties only after verification of original certifi=
cates, fake Universities etc, The applitation form 6f the

aforesald candidate is enclosed herewith,

ENCLOSTD ; AS ABOVE, ASSISTANT COMMISSIONER

Contd..17,
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ACCEPTANCE OF OFFER OF APPOINTMENT

1, Shri/smt/Kum Baidya Nath Singh hereby
accept the offer of appointment to the post of
Primary Teacher in Kendriya Vidyalaya, Tengavalley
made in Memorandum No, F/8-11/96/KVS(GR)/14107~&& 08
dated 14/15-12-1997 on the terms and conditions
mentioned therein and agree to join ﬂﬂﬂﬂpﬂduties'
at the place on the date specified,

'Sd/- Baldyanath Singh

Date s Signature = ‘ ,
Name (In block - BAIDYA NATH SINGH
letter)_ _

Address -~ S5/0 Sri Bhikhari Singh,
Vill & PO, Sondhani, |
Dist, Siwan{ Bihar)

Contd..
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e
|  OFFICE ORDER

The services of M. Baidyanath Singh. Vho has

joired this vidyalaya on 09.02.1998 (F.N.) as PRT, stands
terminated w.e.f. 26.02,1998 (A.N.) as per the K.V.S.H.Qs

New Delhi letter No. F. 10-1(4 /98- KVS(1LC ) dated 13.02.1998
and K.V.5. Guwahati Begion letter No.F. 8~6/96-KV5(GR)/J.6675-716

Asstt. Commisaioner, Dr. K.C.Rakesh OJwahati I’bgion, Guwaha“_ti

vide letter No. F. 8-11/96-»KVS(GR)/14107 - 08 Dated 14.12.,97.
i & T

To
| Yo
v Shri Baidyanath Singh, N QZ\//y\Zi@/
- ( N.Selvin ‘-;0\0

K.V.Tenga Valley. %jh‘? nc pal

Wa f\qma / Kendriya Vidyoleya

_ B & araﬁ/TENGA VALLEY
Copy to:- * HAROTAT !ﬁm/ Aruoachal Pradesh /
1. _ The Asstt.Commissioner, Kendriya Vidyalaya

Sangathan, Guwahati Region, Guwahati.

2. shri K.N.Singh, Sr. Administrative Officer,
Kendriya Vidyalaya Sangathan, {H.Q.) New Delhi.

\ L]

X X %
{ N, Selvin )

* * # O® ' /



